3ot Matters under BHADRA 5, 1908 (SAEKA)

{vi) AIR CRASH AT MANGALORE AND
NEED FOR A NEW RUNWAY.

SHRI JANARDHANA POOJARY
(Mangelore): Sir, I raise the follow~
ing matter of urgent public import-
ance, under rule 377,

27 passengers including Karnataka's
Finance Minister anq an infant had a
miraculous escape when an Indian
Airlineg Avro aircraft from Bangalore
overshot the runway and crash-landed
on a precipice about 10 metres down
the stock hill side of Bajpa airport on
19-8 81. Many of the passengers in-
cluding the Minister sustained injuries.
The plane after the crash was a com-
plete wreck ang was resting on two
granite stones after ploughing about 10
metres of the runway. Its right wheel
was cut off in the runway itself.

The main reason for the accident is
inadequacy of the length of the run-
way. During monsoon, the runway is
slippery and the high degree of effici-
ency of the brakes will not alsoc be
helpfu] due to the fact that the runway
is a short one, During rainy season
Boeing Aircraft is unable to operate at
Mangalore Air Port Only Avro air-
craft can operate during monsoons
with difficulty.

Further, even during other seasons,
a large number of passengers are left
over for want of seats daily at Manga-
lore air port. It may be noted that
Mangalore air port after sometime
will not be capable of handling the in-
creasing traffic of thig developing re-
gion.

Therefore, the utilisation of nearby
stretch of land for a new runway with-
out much financia] outlay has been
suggested. This should enable the
bigger aircrafts like Airbus also to land
throughout the year. The site for
construction of a new runway at the
existing airport has been surveyed.

I here by request the Government of
India that in order to avold major aceci-
dentg the construction of a new run-
way may be taken up immediately.

Rule 377 goa

Any delay in execution of the cons-
truction of the new runway will be
disastroug and the development of the
airport with a new runway will be the
need of the hour due to increase in
passenger trafic ang in view of the
inadequate runway.

(vii) ALLEGED NON-TELECASTING OF DE-
MONSTRATION BY WOMEN IN DeLEL
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